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4. Consideration and return of the Appropriation Bill relation to
Demands for Grant (General) for 2004-05 after it has heen passed
by Lok Sabha;

5. Consideration and return/passing of:-

The Central Excise Tariff (Amendment) Bill, 2004, as passed by Lok
Sabha;

The Delegated Legislation Provisicns (Amendment) Bill, 2004;

The Special Tribunal (Supplementary Provisions) Repeal Bill, 2004,
after it has been passed by Lok Sabha;

8. Withdrawal of the Aguaculture Authority Bill, 2000;

Introduction, consideration and passing of the Coastal Aguaculture
Authority Bill, 2004.

MR, DEPUTY CHAIRMAN: Special Mentions. Smt.  Sarla
Maheshwari.

Re. REQUEST FOR MAKING A STATEMENT ON FOREIGN PCLICY

SHRI YASHWANT SINHA (Jharkhand): Sir, this is in continuation of
the issue that | had raised on the other day in the House. 1| had suggested
that the Prime Minister should come and make a statement on
developments on Foreign Policy during the inter session period. Now, we
have no information whatsoever from the Government when the Prime
Minister is going to make a statement. In the meanwhile, the Secretary of
Defence of the United States of America has visited India. Some very
important discussions have been held with the Government. The issue of
supply of U.S. arms...(Interruptions)... Sir, the issue of supply of U.S. arms
to Pakistan is not a private business of this Government alone. It is a
national issue. We learnt about it from the spokesperson of the External
Affairs Ministry to say something. But the Government does not consider it
fit to come to Parliament, and take the Parliament into
confidence. Important events are taking piace and we learn it from
newspapers, and there has not been a single occasion on which the
Government has found it fit to come to House, to take the House into
confidence, to take Parliament int> confidence, and fet the Members know
what is that that they are going to discuss ...(Interruptions)... on Foreign
Policy ...(Interruptions)... They have not given a  statement.
...(Interruptions). .. )
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MR.  DEPUTY  CHAIRMAN:  The  Parliamentary  Affairs
Minister... (Interruptions). ..

SHRI YASHWANT SINHA: Sir, this is a very serious issue.
...{Interruptions}...

MR. DEPUTY CHAIRMAN: The Parliamentary Affairs Minister may
convey the feelings of the hon. Member to hon. Prime Minister.
...{Interruptions)...

SHRI YASHWANT SINHA: No, Sir. Every time, we are told that this
matter will be conveyed to the Prime Minister and we do not get any
response. Where is the Government, Sir? ...(nterruptions)...

MR. DEPUTY CHAIRMAN: The Government is there.
..-(Interruptions)...

SHRI YASHWANT SINHA: No, Sir. The Parliament of India cannot

be taken for a ride. This Government has taken the Parliament
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Minister, you come in front.

SHRI YASHWANT SINHA: No, Sir. Parliament is being treated in a
very cavalier fashion. This has never happened. ...(Interruptions)... (Time-
bell rings.) This has never happened, Sir. ...{Interruptions)...

MR. DEPUTY CHAIRMAN: The Parliamentary Affairs Minister will
take note of it and then convey the feelings of the hon. Member to the
Prime Minister on this issue. ...(Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI B.K. HANDIQUE): Sir, | will convey it to hon. Prime Minister.
...{Interruptions)...

MR. DEPUTY  CHAIRMAN: Shrimati Sarla  Maheshwan.
...(Interruptions)...

st Pour VR (SRRES) . STURHURY AEIST, R U@ & et
It AR AR wEErt A 7Et o) o A et &, S Hed A A a7 wEm amdt €
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o 5 w7 dEdT Id WS B et & 5 ¥ WS # A ¥ gursh oft o
AT I TR A AT e ARl A Tmam g A T oed K R ow die @
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S0 Ry w7 gan? yamEE off & Rre v W s Ahn o, R w b
¥ e gon o1 By off @ e &R R o, (@),

MR. DEPUTY CHAIRMAN: They discussed it. ...(Interrptions)...

ATl aur WS | R auw FTAR B W aan € A8 R ow d9u %
w7 (...
sft Sueafey . A &y v Avew, siEh wwar At

st g W@t - WY, Fad o A ol &t £ (e

MR. DEPUTY CHAIRMAN: This is all the Chair can do. The Chair
has given the direction. Mr. Minister, do you want to say anything?
...(Interruptions)... e Wi, s AfAT ... (FEER). ..

s} ween wikead (TR dwe) | Sueaely wevw, # ouwt e, R
e @1 e, Q¥ W' w1 S [E qoua ) Ayl 7Y # AR e awht £
...(STEET). ..

it THO THO sEgaforr (sRs) | AEeayel HqEr aE o &1 (2w
sftereft wee e . SweaRy oft % A9 orpef &1 L (S,

MR. DEPUTY CHAIRMAN: The Chair has given the direction.
...{Interruptions)...

SHRI YASHWANT SINHA: He announced the setting up of an
investment Commission in the meeting of the World Economic Forum. He
does not come and make a statement in the House. This is an important
issue. What is happening in this House? What is happening to this
Parliament? if we disrupt, then everyone says, we~disrupt the proceedings of
the House. But what is the Government doing? It is not taking the
Parliament into confidence. ...({Interruptions)...

SHRI JAIRAM RAMESH {Andhra Pradesh) : The announcement of
the investment Commission was part of the Budget which we listened to
carefully, we all listened to it. ...(Interruptions)... It was there in the Budget.
...(Interruptions)...

, SHRI  YASHWANT SINHA:  Now, Mr. Jairam Ramesh is
foining...(Interruptions)... Let me tell you that the terms of reference were not
conveyed to Parliament. The composition was not conveyed to Parliament.
When Parliament is in session, he goes to the World Economic Forum and
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makes an announcement about this. There is an important policy
statement, The Government should make it in the House...({Interructions)...

MR. DEPUTY CHAIRMAN: This will be taken up in the Business
Advisory Committee.

N Iyl . ey AfdT, 9, B gy fAvmg Tedge! oRel H
fFaay & | L ().
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af} Soeaely - wxen @Y, I @y L (SEue)... ey aRTaeErE), amg
3 BT (FEEE)... you want to say anything.....(Interruptions)......
afgam e shad Afrer go o ' £ (@), 4§ @A aiEd £,

ar g
STl guaT TR 3, TR

SHRI B.K. HANDIQUE: Mr. Deputy Chairman, Sir, | didn't leave the
House. You have kindly instructed me to convey the sentiments of the
House to the hon. Prme Minister. That's why | left and f
you...(Interruptions)... Can | leave and convey to him? Thank you, Sir...
...{Interruptions)...

MR. DEPUTY CHAIRMAN: He is going to convey. 3mg aifegl  ang
dz o ar #.. 4

AR [T AREAd . At wiRy e @ A a1 (e

MR. DEPUTY CHAIRMAN: No, no, he has taken the permission
..(nterruptions)... The Cabinet Minister is here ¥fRAe ey 3 &)
...(aEEn). ..
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SPECIAL MENTIONS
Demand for Enactment of Law for Universal Employment Guarantee
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